CENTRAL AEMINISTRAIIVE TRIBUNAL, Jx*BALPUR BENCH, Jx—"BALPUR

Original implication No. 647 of 2001

pt" this the QI* day of July, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble Shri Madan Mohan, Judicial Member

Naval Kishore Warkade, S/o. Shri

P.R. irtarkade, aged about 37 years,

R/o. 3897, Eiast Ghamapur, Ranchghar,

N®7 Basti, Jabalpur. . Applicant

(By advocate — None)

Versus

1. Union of India, -—-through
its Secretary, Ministry of Defence
(Proauction), New Delhi .

2. Saiior General Manager,
Ordnance Factory, Khamaria,
Jabalpur. - Respondents

(By advocate — 3nri S.A. Dharmadhikari)
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By Madan Mohan, Judicial Mamber -

None is present for the applicant. Since it is an old
case of 2001, we proceed to dispose of this Original «ppl.icaticn
by invoking the provisions of Rule 15 of CAT (Procedure) Rules,

1987. Heard the learned counsel for the respondents and perused

the records carefully.

2. By filing this Original Application the applicant has

claimed the following mainreliefs s

"(ii) to quadi theimpugnedorder Gated 27 .9.2000
p—mnescure A—i) In its oitirety;

(iii) to direct the respondents to appoint the applicant
as Chargeman Grade-I1l (Mechanical).”

3. The brief facts of the case are that the applicant
belongs to Scheduled Tribe community. He passed his B.E.
(Mechanical) examination in the year 1995. The applicant

appeared in the examination of B.E). (Mechanical) in October,

1994. soon after the laminations of his final year, he joined
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a Workshop of Uppal Motors at Rewa, The entire wdrkshop was
in his charge, He had continued to work there wto June, 1997.
" The applicant obtained a certificate from the #JorkshOP on |
23.12.199. The applicant worked upto Jwne, 1997 in the said
workshop. In 1997, posts in ITI Balaghat, were advertised and
the applicant applied for the same. He was given appointment
letter on 19.412.1997 and joined on 22,12.1997 . thile working
as sud, the erspondent No, 2 issued an advertisenent,; vwherein
11 posts of Chargeman (Teékmica;/MedﬂanicaJ_) were advertiSed.
Out of these posts, two were reserved for ST, three for OBC
and 6 for open categorj{.' The app}.icant appli ed for one of the
two posts reserved for ST, The qualifications required was ei-
ther a pefSon shou.ld be having engineering degree’in Mechanica
/three years diploma in Technology or equivalent, wiﬂq two years
operience in Mechanical field, The applicant submitted his
application on 7.8.1999. On fully scrutinising the applications
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by the réspondents, the applicant was allowed to appear in
the written examination held on 27.3.,2000 and the interview on
128.3,2000, The result was declared and the respondents issued
the attestation form to the applicant for character verifica;-
tion which he filleg and sﬁbmitted to the respondents, The
applicant further submitted that before thve letter of
gppointment could be issued,i the respondent No, 2 has issued a
letter dated 27.9.2000, whereby the written test and viva voce
bf the app:!,icant has been ca celled on the gréund that he did
not have two years field experience on 7.8.1999. Thus,' the
applicant has been deprived appointment in Central Government

against the alleged post by the respondents.

4q It is argued on béralf of the respondents that in
response of the-advertisenent issued by the respondents for th
post of Chargeman-II(T) Mechanica;,_; the app_'_l.icant submitted

his application a}.dhszﬁ.ﬂa the certificate for education qualie-
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fication and experience certificate for the period from

10/94 to 12/96 issued by M/s. Uppal Motors, Allahabad Roady
Rewa (MP). After initial/preliminary scrutiny of the épplica--
tion, the applicant was allowed to &pear in written test/

personal interview for the post of Chargeman Grade-II(T) Mech,

 held on 27.3.2000 and 28.3.2000 respectively. Subsequently,!

on the basis of the result of written test/interview the
applicant was issued with attestation form for filling up the

same to enable the factory management to arrange verification

of character and antecedents through Civil authorities,., During

the final scrutiny of the particulars given by him in the
@pplication fomm, it. was observed that the infbm’ation given by
the spplicant under column No, 7 of the gpplication fom was
false and incorrect as the gpplicant did not have the requiSite=
2 years experience prescribed for the alleged post. His total
experience was only for about one'year four months which he

has obtained from M/s, Uppal Motors, Rewa pertaining to the
period from October, 1994 to 23.12.1996. Accordingly, the
applicant became ineligible for the post of. Chargaman Graée-II
(T) Mech, by virtue of his not having the required 2 years of
experience in the relevant field after acquiring the prescribed
educational qualification. Thus, the respondents have rightly
rejected/cancelled his candidature through a spesking order
dated 274242000 Th‘e whole selection process was conducted
strictly in accordance with the proper procedure and hence
there is no violation of the principiés of natural justice,

and also no inreguj_arity has been committed by the respondents,

5 After hearing the learned comsel for the respondents and
on careful perusal of the pleadings and records, Wwe find that
the applicant acquired the bachelors degree in engineering in
Mechanical in July-August, 1995, and not in October, 1994.

Thus, the applicant has only experience of about one yedr and
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four months in the re.}.evént field. This fact 'bn]‘.y came to the
light only on final scrutiny; It was cbserved that the

applicent was not having two years experience in the relevant
fiej_d as on 7.8.,1998. Theréforgi the information fumished by

the applicant in his application dated 3.8.1999 was false and

- misleading making him ineligible for Government service, The

respondents have done the vhole selection process Striétly in
accordance with the prdper procedure and has not violated the
principles of natural justice. Thus the respondents have
rightly rejected the claim of the gpplicant and there is no
illegality or irregularity committed by ﬁae-reSpondmts,-s while

passing the impugned orders.

6e Accordingly, we are of the considered opinion that the
applicant has failed to prove his case and the Original
Appliication is liable to be dismissed as having no merits,

Hence,] the Original Application is dismissed., No costs.
'

(Magan o (MePe Singh)

Judicial Member : Vice Chaimman






